Central Administrative Tribunal
Principal Bench, New Delhi

OA No. 2572/2016
New Delhi this the 25t day of July, 2019

Hon’ble Ms. Nita Chowdhury, Member (A)

Sunehari Devi Jatav,

W /o late Sh. Phool Singh Jatava,
Age 84 years,

R/o SL-22, Shastri Nagar,
Ghaziabad-201002 (Uttar Pradesh)
Through Attorney, Mukesh Kumar,
S/o late Sh. Phool Singh Jatava,
R/o Flat No.19, Ground Floor,
Type-1V, Delhi Govt. Officers’ Flats,
33 — Rajpur Road, Civil Lines,
Delhi1 10054 - Applicant

(By Advocate: Mr. Mukesh Kumar)

VERSUS

1.  Union of India,
Through its General Manager,
Northern Railway, Ministry of Railways,
Head Office, Badoda House,
KG Marg, New Delhi-110001

2.  Deputy Chief Personnel Officer (H.O.)
Northern Railway, Head Office,

Baroda House, Kasturba Gandhi Marg,
New Delhi-110001

3. Divisional Railway Manager,
Northern Railway, DRM Office,
Civil Lines, Near Railway Stadium,
Moradabad-244001

4.  Divisional Finance Manager,
DRM Office, Northern Railway,
Near Railway Stadium,
Moradabad-244001 - Respondents

(By Advocates: Mr. Shailendra Tiwary for Mr. VSR
Krishna)



ORDER (Oral)

The applicant has filed this OA, seeking the

following reliefs:-

“(a)

(b)

(d)

To grant revised Pay scales of IRSE Junior
Scale to Late Shri Phool Singh Jatava,
husband of Applicant No.1 herein, for the
purpose of pension, i.e., Pay Scales of
Rs.2200-75-2800-EB-100-4000 (4t CPC),
Rs.8000-275-13500 (S-15)(5t CPC), and
15600-39100 (GP 5400) PB-3 (FP:6300) (BP:
10500) (6t CPC) or as due time to time;

To grant revised Basic Pension from 1.7.1988
to 25.9.2005 in respect of the revised Pay
Scales as well as the calculations given under
para no.4 above to the husband of Applicant
No.1 herein, i.e. Late Shri Phool Singh Jatava
or as due to him time to time, and release the
arrears thereof in favour of the Applicant No.1
herein,;

To grant revised Family Pension from
26.9.2005 onwards in respect of the revised
Pay Scales as well as calculations given under
para no.4 above to the Applicant No.1 or as
due to her time to time;

To grant arrears of pension from 1.7.1988
onwards till date with interest @24% per
annum to the Applicant No.1 or as due to her
time to time;

To allow cost(s) to the Applicant against the
Respondents in the interest of justice;

To pass such other order(s) and further reliefs
which this Hon’ble Tribunal may deem fit and
proper in the facts and circumstances of the
present case and in the interest of justice.”



2. During the course of arguments, learned counsel for
the applicant acknowledges that a part of the prayer,
namely 8(a) has already been settled by the order of the
respondents through issuance of revised PPO dated
13.02.2019 placed at Annexure R/1 (page S of the
counter reply). But he informs that the arrears on the
basis of the revised Basic Pension have not been
released and he has not been granted the revised family
pension till date. The respondents do not contest the
claim of the applicant and submitted that they have only
issued the revised PPO vide order dated 13.02.2019 and
will duly make payment. Hence, the respondents are
directed to calculate all the arrears, which should accrue
to the applicant of this OA under the heads revised Basic
Pension and revised family pension and grant the same
with the interest at the rate applicable to the GPF
deposits from the date when it became due, within a

period of 60 days of receipt of a copy of this order.

3. With the above directions, the OA is allowed.

(Nita Chowdhury)
Member (A)
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